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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

OA No.1036[98, Date of Judgement:23-1-91 .

Ch,Appa Rao ‘ .
....Appllcant

Us.

1« The Principal Director, :
€.1.7T.D., Balanagar, Hyderabad.

2. The Secretary, Ministry of Industries,
Union of Inida, New Delhi.
«+sRespondents

Counsel for the Applicant Shri G.Mahinder

-

Shri E.Madan Mohan Rao,
Add1,.,CGSC

..

Counsgel for the Respondents

CORAM:
THE HON'BLE SHRI B.N.JAYASIMHA : VICE-CHAIRMAN
THE HON'BLE SHRI J.NARASIMHAMMURTHY : MEMBER (J)

(Judgement of thetDivision Bench delivered b
Hon'ble Shri B.N,Jayasimha, Vice-Chairman)

The applicant is an smployse of ths Central
Institute of Tool Design, Balanagar, Hyderabad. Hs has
filed this Application aggrisved by the order of Raspon=- ¢

dent No.1 in memo Ref, CITD/Estb/2/90 dt.28-11=-90 terminating
™
his serviceg as Temporary LU Driver.

s

24 - At the_admissiun staéﬁ}the learned counssel for
Respondenta has taken objection that this Court has no

jurisdicticn over the matter as the Central Inggétuta of
Tool Design is an atonomous organisation and no notifica-
3

tion has been issued under subaectian 2 of saection 14 of

Administrative Tribunals Act, 1985@bringing this ingtitu=
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tion within the perview of this Tribunal, He therefors

says that the application has to be dismissed for want

of jurisdiction., It is admitted that the Central

Institute of Tool Design is an atonomous organisation

and registered under the societies Registration Act.

Unlaess the Central Government issues a notification

under sub=section 2 of Section 14 of the Administrative

Tribunals Act, 1985 bringing this institution within

the perview of this Tribunal, this Tribunal will not

have jurisdictiom inregard to the emplayees of this

g}stitute. In the result, the application may be

returned to the applicant to snable him to t ake

further action before an appropriate forum,

i | ‘\V\/(
(B.N.,JAYASIMHA) (3 NEMURTHY)
Vice-Chairman Member (3J)

. [
Dated:?23rdJanuary, 1991, <:£E§£S¥§»TGGLQ)

Dictated in Open Court.-ﬁ;( :Ii¥uh e (S
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To
1. The Principal birector; C.ZI,T,D., Balanagar, Hyderabad.

24
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Se

on The Secretary, Ministry of Industries, Union of India,
New~Delhi,

€ne Copy to Mr.G.Mahinder, Advocate,Plot,lid.59,
Railway Coleny, Ficket, Secunderabad.

One Copy to Mr.F.Madan Mohan Rao, Addl,CGSC,CAT,Hyd.
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